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tis the 18" day of Decembear, 2004

Deihi Andaman Nicobar

2 from S & OTce

Magistra
Of the Dy. Commissioner, Dalhi) _ .Applicant
{By Advoeate S A G.R. Matta a)
Versus
1. Unim m’ iz‘;ﬁia
Ce;r.:ir-"'? Sr&i"e arial, New Beéhé - 116 001,
Z The Chief Sacratary to the Govi. of
S.C.T. of Delhl.
Delni Govi. Secretarial.
3 The Divisional Commissioner
Gavi, of NCT of Deiini
5, Shamnath Marg, Delhi— 110 054
80 R DER (ORAL)
Mr. Just i
't Justice V.S. Aggarwal,” Chairfmans
The applicant (.5, Randhawa) supsrannuaied on 30.4.1885. On the last

J

%)
<,
(}5-
B
4]
h
el
o |
=i
eh
(]
1::!.
m
it
£
[tV
@
et
£
£,
o
=3
T
m
%
(o)
[
=
»
71
.:*'-
3
=
3
'~y
o
=
-
o]
[

submitted the report. The repor was comrmunicaled o the applicant. He had
submitted his reprasentation against the report of the Enguiry Officer on

3. The grisvance of the applicant is that almaost more than thres and a b
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years have expired but no Turiher action has been taken and consequer Ty
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departmeantal procesedings should be guashed é?m‘ pansionary benefits (which

hava been withheld) of the apolicant should be released.

|1

4. - At this stage, faking stock of the totality of the ‘?a 3 and cirtumstances of

the cass

tis in finess of tnings and aceordingly we direct that respondent no.t

1

would pick up the loose fhreads, I any and pass an appropriate order i

aceoraancs with law prmeramg within four menths of the recsipt of a certified

1“1

copy of this arder and commun ieate & to the applicant. If any order has aiready

haen passad, even the same should be communicatad to the applicant.
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(S E—maihotra) 0. 8. Agoarwel)
riamber (A) Chalrman




